G!‘j 2. Qe

&L /wu_,v( &ﬁub’\.g @,-.—L__,___,&,_,( (fy,,ﬁ el ™
,.~.”*WL¢“~*"

?ﬁg‘}\(\av é’m dlv‘lq 2 (,, $ 2 aj‘l/f
ﬂf&b[{&{\!(\ éL fd\,\, ‘)\,A.LLL¢[ /,_,7’0’ y/vu; flludfpg(hf «/]

N

AR . NAGRATH - - o (g, 'w“r"r'fg‘_) '
. £4do, Metber ;X'_'f_“":i'ff..fﬁ'_”' u‘cw
22[3) el M{ KQM&& Docwz/ Cew\g,d {W T ﬁPF‘l @“d’

Register 7ok up in Cour tos

_Aadmzssmn oh ?JGJBJ‘”.,.Q Bentin TR -
y,?w. TRAR ;
E.A.”f CIOOHPUR,

e e

'ZE‘*% '2._&'0\ : -
NI 'Q*’W\—&-X ﬁb@\\/e Coumed ‘%m—«

Hee Appplicant

. B o e g

for ac}s{xssmn | dirsetion:
hwaring on. i’l '4./.199_. Do |
Qw’\‘d\e’w» o
Coury g

4th April, 2001

Mr. Kamal Dave, Counsel for the appllcdnt.

Hsard the learned cor..nge? for the |

-appllcant and considered. the Grlglnal A»Lpplichtion.

abe

8. .~ The applicent has alzleged‘»iha.t in

.....

Post Magter, Herayan Xhiera, unier Raipur Circle,

the spplicant had submitted his applicsztion for

consideration. But, the process of selection was .

pot finalisged :cor number of mﬂt{ia. The applicant
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pursuance ©of the Notification dated 2543, 1997 for
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, | * APPLICATION No._8%_of 2¢0)’ o
Applicant(s) i . Respondent(s)
Advocate for ... Advocate for
Applicant(s) " ‘ .~ Respondent(s)
Notes of the Registry ) Oxfdg:rs of the Tribunal

sent a reminder in July 1997 to the authorities

in this comnection and thereafter, reminded the

3
ﬁ ' authorities in February 1999 and further in April
‘;_/ _ 2000,but the applicant was not informed anything

. regarding the said selection process. Hermce, the
O.i.

-

3e The applicent had sought a direction to:t he
| respondents for completing the selection process

and declaring the panel with <+t he assertion that

; .. years, siould not be allowed to continue in
future. Alony with the O, he has also filed a

rilsc .fpplicat ion for condonation of delay.

da After careful consideration by us, we are

of the’ d:pinic;n that the OA of the applicant is

T ﬁ mitted application in pursuance of the notification
, : téd anything inspite of his read rder of "Jduly,1997
tien the applicent should have sought redressal
: ' of hig grievanég Xithin the pernissible period of
liu'xi*ation i.es mp to July 1998. W}erea&;, the
prevent— apol:.c:m,lon has ‘been f lleczai_te*‘ a ¢gelay

! W I R
of &wlma,st. tWe years. Tnerefore, the present O.a.

de serve sto. be dismi SSE?-d P

Qo el

the ad hoc sppoinmtment which has been continued for

.for appointwent in April 1997 and was not COMIINLC Gm
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5. ' C‘onsic’iezfing the x’s‘:éfi'!:si'oz‘f the case, we
-are of the opinion t‘h&it'it is 'for. tne depar&zent to
make EppOXRENEREXERR orrangeinents for .regtxl&r appoin
wents. Every public authority is expected to work
according to the rules andve do not see any reason
to direct the department to terminate the ad - hoc
appolntivent by selec:tiné the candidates in a regular
wamer because in our opinion, that would amount to
entertaining a public grievance in gereral. This
Institution camot entertain any such jpublic interes
litigation and no general directions for terminating
the ad hoc gppointient of a particulsr post can ke
issued by us. Consequently, we do not think that

it is a fit case for issuance of npotice in wiidch the

‘ applicant has 'sought a similar type of direction.

"6, © The Appilcation for Comdonation of De ley
( s oliO, 46/2001 ), discloses no satisfactory reaso
for condoning the delay and, therefore, deserves to
dismd ssed and consequently, the O,A. also deserves

to e disid ssede

Te As per the above discussions, the O.i. is
disnissed in limine and also the kMisc.Application

O

§O. 46/2001,

( Gopal Singh ) ( % Keiidsra )
. Admeddember . Jud lJdember
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